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or with knowledge that such act or omission is likcly to cudanger 
the safety of any person travelling or being upou the aerial rope- 
way, he siiaIl be punishable with imprisonment for a term which 
shall not bc Iess than one month but may extend to five years." 

THE HIMACHAL PRAI)ESH ADED COLLEGES (SECURITY OF 
SERVICES OF EMPLOYEES) ACT, 1994 

(ACT NO. 9 OF 1995)' 
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Am Acf to provideJor the security of services to f l ~ e  employees.of the aided 
K Colleges fn the State of Hirnach~l Pradesh. . .  . 

BE it enacted by the Legislative ~ s s e m b l ~  of Himaohal Pradesh h the 
Forty-fifth Year of the Republic of India as foUows:- . . 

I 

1. Short title and extent.--1) This Act may be called the Himacha~ 
Pradesh Aided Colleges (Security of 'Services of Employees) Act, -1994. 

1. Passed in Hindi by the Himchal Pradcsh ~ i d h a i  SSsha. For statemeit of 0bj& 
and Rcasons see R. H. P. Extra, dated 12-9-94 p. 2377 and 2384. . . 



(2) It extends to the wboIe of the State of Himachal Pradesh. 

2. Definitions.-In t h i s  Act unless the context othetwivise requilcs.- 

(a) "aided CoIlcge" or "College" means a College afiliated to and 
adntitted to thc privileges of a University and receiving financial 
assistance not lcss than fifiy pcr cenlrtrn of the so lnry cornponcnt 
fol bod1 tcacl Jng and non-leaching slnKfron.1 the State Govern- 
men t ; 

( 6 )  c'Director" means the Direclo~ of Education, "Wimacbal Pr~desh, 
and includes any othel olficer authoriscd by the State Government 
to exercise the powcrs and prforrn the fiincrions of the Director 
~rnder this Act ; 

(c) ''District Judge" means t l ~ e  Disf rict Judge ,oft he Disti4ict in which 
the aidcd College is situated ; 

(!) "employee" means a person in the cnlpl oyment of a Collcgo 
-, . 'but does not include a workcharged employee; 

(P)  "Managing Committee" means ' tilo Managing : Cmmittec of a 
C~liege and inciudcs a parson or bo@y of persons for the time 
being enfrustcd wit11 rhe mnnagemmt of the affairs of the 
College ; 

If) ccprcscribed" nieans prescribed by rules made ~tndcr this Act ; 

(g) "Principal" in reIation tn  n College means the head of !he Coltege ; 

( f i )  "Statc Goverfim,ent'' nzcans the ' Government of ~iininachal 
Pradcsh ; 

(i) -'Universitym' nleans tlle H i ~ x i ~ a l  Pradesh IJni<isily ,w,nsIituicd 
under section 3 of thc Himachal Pradesll University Act, 1970 
(17 of 1970) ; and 

- 1 .  ' 
. . 

j j )  "University Grants Commission" mcnns the Uriiversity , Grants 
Commission established under section -4 of the University 
Grants Commission Act, 1956 (3 of 1956). 

3. Qnalifications.--Thc minin~uqt qualifications for recr~~itmcnt of 
various classes of thc employees of a C~liege shall be such as may, from 
time lo time, be laid down by the University : 

Provided that the qualifications for tlie teachers sliall be Iaid down by 
the University jn a c q r d a w  with the guidelines issued frog tjme to timc 
by the Uriiv~rsity Grants C~mmissioII : , . 

Pcqvided further ! a t  the qualiscatio~ls of an existing regularemploJ.ec: 
at thecommcncement of this Act sha 11 not bc varicd to Ilis disadvantage. 



4. Method of rccruitmcnt and conditions of service.--The mctllod of 
recruitnicnt, and thc conditions of service of t k  employees of a college 
sha11 bo such as may bc prescribed : 

Proviclcd thai the conditions of servicc of an cxist ing clnploycc at 1 l l c  
conunenccment of 111;s h t  shaIl not b: varied to  his disadvantage. 

5. Code of conduct. T ~ c  cmp:oyCes of CoIIege sh: l  b3 gOVcrned 
by Codc of Gonduct a s  Inay be prcscribcd : 

Provided tlut i n  t JIG case of tcacllers,  be Code of C,>uclucl unr'cr this 
section SIKIII b t  prcscribcd- 

1 

( j )  \yA?re ally glridoIi~~es havc to b: issued by the U~iversity Grants 
ColIlmjssion il: c;onfr~uity i y i l l ~  s I ! C ~  gu!dcIincs; and 

(ii) where no such guidclirles have b x f i  issued, in consuItation- with 
t l ~ e  University Grants Commission. I 

6. Salary.--The scaIcs of pay and other a1Iowanccs ahd'priviIcgeS of 
the en~ployces of a College sIin1l be such as may, from time to tirne, be 
sp2cified bythe State Government. , .. 

7 DismissaI, removal or reduction in rank noF to be ordered except 
after inquiry.-No cmployec of a Oollcg~ shall be dismissed orremovcd or 
reduced iu rank except afiur an inquiry in which he has been informed, of 
tho charges against him and given a reasonnablc opportunit y of bcing-heard 
in respect of those charges. 

C 8. Procedure to be observcd belore dismissaI, remoral or reduction 
in rank.-(1 ) The p ~ n a l t y  of Jisn~issnl or removal from service or reduc- 
tion in rank slt~1:ilI not b : imposed od an cmploycc unless t hc sainc is app- 
roved by t hc Director. 

(2) 'Wherz afrer the inquiry referled to in section,'7, it is proposed 
to impose on an cmployec the penalty ~Fdjsrnissal, remov;lI from seir~icc 
or reduction in rauk the proposal along with the relevant record shall'b'e 
rzfeaed to thc Dircctor and the employ= concerne? shall bc informed 
simultaneously. 

c 
(3) Tho employze may, within a period of thirty days of tho receipt 

of the intimltionrefericd toin sub-section (2) make a representation 
against thc proposed penalty to the Director who rnnyaftcr examining the 
rzcor3 and givjngthe partics an oppor~unity of bcillg I~carE , by an ordcr in 

I 

writing, approve t h ~  P ; ~ p ~ ~ ~ d  penalty or  reduce it or, rcfilsc to approve it, 
if tllc propas? l is found- to bs m:llaf?dc or by way ofi viclirnisatfo? or n ~ t  
urlrranted by the fdcts awl circ~r n i s t a n ~ ~ s  of thc casc. 

9 Sectinns 7 and 8 nnt  to apply inxertain cases.-T~C provisions 
of sections 7 and 8 slinll not apply- 

(i). ro thr: termir~a tion of serv;cc of an cmploycc ~ h o  is appointed 
for a tcmpxrry period only ; 



( i i )  to the termination of s e r ~ i c ~  of an enlplayce appaintcd on pro- 
bdiot~, during or at thc cnd of tlte pclicd of probation, or on 
account of his work or conduct bcing ~lnsatisfactory ; and 

(iii) to an employee who is dismissed 01 rcn~ovcd or reduced in rank 
on thi: gt ound of conduct, which has led to his conection or. il 
criminal charge invoIving nioral turpitude. 

10 Period of probation-An empl~yec appointed against a vaca  icy 
Iikcly toexist for morethan onc year shallrcmainon probation for a pcr:c?d 
of one year which may ?x extended from time i o  time : 

Providcd that tile total pcr id  of probnt ion includ-iog extension, if i'ny, 
shall not ex=.ccd two ycars. 

11. Suspension of cmployccs - ( I  ) No cmployce shnll bc placrd 
under suspension, unless,- 

(a) discipIinary proceedings against him are contemplated or are 
ponding ; or 

(b) a case against Ilinl in respect of any criminal offcncc is undcr 
invcstigl!tion, inquiry or trial. 

(2) In case t hc Managing mnmittcc of a CoIlegr cvnsjdcrs -it CY- 
~ d i e n t  to k e p  ,an cmployec under suspension beyond a porid of six 
months, it shall submit a dctai~ed report to t l~c  Di~ctor at Ieast one month 
hsfore the expiry or th5 psriod of month5 spxifying the reasons war- 
ranting the ~ f cns ion  of the suspsnsion pcriod of the cmployee beyond 
six months. 

- (3) Alrer considering thi rrport under sub-section (2), the Director 
shall pass an order whether the extension be gamed or not. In the event 
OF h's refuial to grant the ext_ension, the Managing Cornmittce shall 
reinstate th? employee withh a fortnight from t he date of receipt of thc 
order failing which the employee c o a ~ n e d  skdll tic dccmed to have been 
reinstated on the expiry of the aforesaid priod. 

12. Retrenchrncnt.~l) No empIoycc of a Oollegc shall be 1-ctrenched 
on account of reduction in work-load without the prior approval of the 
Director who shall bafore according approval examine each case in nccor- 
dinca with the norms of work-load laid down by the University., 

(2) AQ employee who is relieved fiam a College as a result of 
retrcnchmcnt shall have preference for appointment to fulurc vacancics in 
the C3Itdge in wh;ch he was serving immediately bsfore rctrenchrnrnI or 
in ,ansther (331Iege under the same Managing Gommittce. 

13 Procedure for paymtnt of salary.-(I ) The Managing Commit tee 
of a College shsll, for the purpose of disbursement of salaries to its cm- 
ployses, opsn in n hlnk included in t hc Second Sshcdu:e to the Rcscrve 
Bank ofh3ia Act, 1934 ( 2  of 1931) o: n co-opzrative bsnk or a Govem- 
ment treasury or sub-treasury a seplratc "Salary Payment hcount" 
to bs upsrated by the Principsl : 



Providcd chat the St n te  Govwnmcnt may, on receipt of R r c p r t  from 
tll.: Di:ector of any innc?gu3r;iy in t hc operation of thc "Sfilfiry Payment 
Acsorrnt", insit~!ct the bnnk or tre;lsu~y, as the case may be operatcd by 
a person authoriscd by the State Govcmmc nt. 

(2) Thc state go\.crnn!ent may, from time to time, require by gcneral 
or sp;c:al order t l ~ t  the Mhnaging Cornmi:iee shall depni t  in thc "Srtlery 
P-yment Account" such portton of the amount received from srur'.cnts 
as fees and elso such portion, if any, of the inconle rcccivtc' from m y  pro- 
pcrty, movable nr immovable, belonging to or cndowcd wholly or partly 
for the bznefit of the Co llcge, ~ l l d  by such dzte, es  may bc specificd in that 
ardcr, and thereupon t llc Managing Committee shnll be bound to comply 
with such directions. 

(3) Whew tlie Directoris of the opinion tha~ the Man;l.ging G~mmittce 
has failed to deposit the fecs in accoidance wit11 the pov;sions of sub-see- 
ticn (2) pi. the orders issued thcrelmser, the Director may , by orc'cr pro- 
hibit thc Managing Committee from 10ealising any fee from the stdents 
and thereupon, thc Dircctor may rcaljsc the fecs either 1hr0119h the 
employees of the College or in such other manner as he thinks fit, dircctls 
from the students and s1in:I deposit the fees so recovered in the "Salary 
Payment Af:count" . 

(4) ~ 1 1 e  Stair: Government shnll nlso pny into the "Salai-y Fnyn~ent 
i Account" such ilnlount as maintenance grant wkch, aficr taking ~ntc) con- 

sideration, the a m o m ;  c'cposiccd un:'er sub-sections (2) and (31, i s  nc- 
ccssary for m a  k:ng payment in ~ccordnnce with sub-section (5). 

I ( 5 )  ~ l ~ e - s a l a r y  of an cmployce sh;..ll bc p ~ i d  by transfer of the Kmount 
f i ~ m  thc "saIary Payment Acco~tnt" to h;s accocnt, if any, in the bnnk, 
or if hc has no ncco~tnt in that bank, t l ~ ~ n  by chequ~.  

14. Appca1.:-- Any party agrievec! by an 0r3er of the Dircctor under 
sub-section (3) of scct~on 8 may filc an appeal, w;th;n thiriy days, to the 
District Judge who may, after giving to the part Ics an oppori~nity of b-ing 
hcard pass such order as he may dcem fit : 

Provided thct the District Judge may entertain the appeei after expiry 
c of tlic said priod of thirty days if he is satisfied that the appellant was 

picvented by sufficient cause from filing the appazl in time. 

15. Power of revisjon.-The State Government may, ciihcr of its 
c own motion or on an application receive(! in this bcl~alf, at any time call 

for the rccord of any proceedings wh:ch is cither pcnding befwc the 
Dircctor or in wh'ch the D:rcctor has p s s e d  any order for the yurposc of 
satisfying itself as to the [cgality or propriety of such order or may 
pass such ordcr in relation thereto as it thinks fit : 

Provir!cd I $.II rhrl Staic Government slia1l not pass an order unt-CT r his 
seciioi~ prejudicial to any plrty without giving such party n rcnsonable 
opport~nity of b:iug heard. 



16. Poryer to directives.-The State Guvern~llent sh:\lI bc 
con~plpctent to isslrc such directi~cs to the Managing Uommittce o f  a Col- 
lege :us may bz nc~essar}~ for the p r o p  cni~~rcemc nt clf rllc pr0vi:icrns of 
this Act 2nd t h ~ '  rltlcs made ~hercander. 

17. Power to stop, rcduce or suspend grant-in-aid or to make 
payment therefrom to employees in  certain C~SF~. - ( I  1 TI shall be In\vful 
for the Gnvernni~nt to  stop, rriur.t oi. w>pcncl the gri.lrt-ii~-zit; 
to a College for the v:olzr~on of any of the provisi(lfi~ of this Act or thc 
ruIes made thercunrlcr or of 2ny d irecr'vc issttee tmdcr scct i rn  16, by t 31r: 
Managing Comni'~tce, Princ'pal or ;:ny other ~utllority chergec! i~ i111  : hc 
adminisirct'o~~ thercof. 

(2) In the case of non-compliance of nn order of n compctcnt 
authority, or of any diructi~c issltcd unccr  (11% Act, i t  ~1131: be !~wIi r l  fcsr t 11c 
Government to pay, out of tha grant-in-aid pnyable to a College, :uc6 sun1 
of. money as is found to be due to any employee from such a ct~1Ie.g~ tr.r 
the Managing Committee. 

(3) Beforetakingilnyactionunr!cr~hissection.tl~eGovernn~entsheII 
give a reasonable opportnni~y to s~tcli Managing Cnmrnittce, Principc! or 
authority concorncd to show cause.against the zr:tion proposer! ta b: 
taken, 

18. Ovcr-riding effect of this Act.-Thc provisions of this ACI shall 
hlvd effect not\~itltsranilirtg anything to the con! rery contnincd. in zny 

law for lhe time bdng in forr;r: includ-ing any regulation or stanuc of 
any University. 

19. Bar of jurisdiction of civil co~~rfS.--No ~ i v i I  COUTI slle;: IEVC 
jurisdicr ion to en;ertain any suit or proceeding in rcspcct,of ~ n y  p ocecdirigs 
taken under lllc p r ~ ~ i s i o n s  of this Ast. I 

20. Protection of action takeu in good faith.--No stlit, pros€c~lion or 
0t her legal pr~ccedings shall lie against the St2 l c  Govci.nm[nt' @r any 
aahority or any ,ofimr nppojatcd kndcr this *GI for anytSdng ~ h ' c h  i ~ l  

good faith done or intended to  t: done in pnrsuancc of this Act or the 
rules madc thereunder. 

23. Power to make rum.--(!) T l~c  State Govcrnmcnt may by 
~lcltificationin thc Officia1 Gazcttc, makc rules fbr carryhg onl t he-purp~scs 
of this Act. 

(2) In plrt:c~:ar 2nd w;lhou[ p r t j ~ d i ~ c  IC the g ~ n c r ~  lit y of t Ite f ~ i c -  
power, such rlrlcs may provide for all or any of \his F .!:owing mnclcrs, 

namely.:- 

( tile mztl~od of l e c ~ ~ i r n ~ o n ~  and of servims of employees 
~ l l d ~ r  section 4 : 

(ii) thc oodc of Contluc;t f i r  rhc cnq>toy:r:s of :I Cr'::"ge lm~!cr 
sectinn 5 ; 

(iii) th3 p i 3 ~ 2 d u i 3  to b: o ~ ~ ~ ~ v J ( !  for T-* inquiry uncicr scciion 7; 



( i v )  t lie m a n a ~ r  in rvh:ch "S2;::i.y Piymcnt ~r;count" sh::i: be opncd 
and maintained t:idar scc.~;on ! 3 ; 

( v )  the manner of filing an 2 ppcz: t-o the District Judge under iectirn 
14 ; and 

(v i )  any other mat tcf ~yhlch has to be or may be prescribed under the 
Act. 

(3) TIE power to mnke rules conferred by this section shall be 
subject to thc condition of L he rules being made after previous publicatinr~ . 

NOTIFlCATlON 
Under 

THE HIMACHAL PRADESH CO-OPERATIVE SOCIETIES ACT, 
1968 

APPOINTMENTS AND DELEGATIONS 

CO-OPERATION DEPARTMENT 

NOT EICATION 

Shir?lla-2, the 5th May, ,1995 

No. Coop. A@)-1/93.-In exerdise of the powers conferred under 
section 3 (1) of the Himachal Pndesli Ca-operative Societies Act, 1968 
(Act No. 3 of 19691, the Governor, HimachaI Pradcsh is plezied to 
appoint the Additional Registrars (Developmcnt), Co-oprative Societies, 
Hirnachal Pradesh as 'Registrar' to assist the Registtar, Co-perativc 
Societies, HimachaI Pradesh. 

; 
The Governor, Himachal Pradesh i s  further pleaed to confcr all the 

powers of 'Registrar' under ycrion 3 (2) of the Act ibid to be exercised 
by the Additional Registrar (Development), Co-operative Societies. 
Himachal Pradesh throughout thc State of Himachal Pradcsh subject 
to th~,general guidance, superintendence and con$~oI~! of the Registrar, 
Co-operative Societies, HimachaI Pradesh. 
a-- .-.--- 

(R.N.P. dated 30-9.1995, P. 1101. ; 

IYOIXFICAIITON 
Under 

TltE HIMACHAL P W E S H  COURT FIEE ACT, 1968 

APPOINTMENTS AND DELEGATIONS 

NIMACHAL PRADESH HIGH COURT 

NOTIFICATION 

No. HHC!Judl. (GI)) 19-1195-21999.-In exercisc of the powers 
vcsled in him u u d c ~  section 5 (2) of the Himachal Pradesh Coud Fee 




